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SHRIMATI PRATIBHA SINGH: Sir, what 

was the original cost of construction per unit 
of Brahmpuri colony and how much amount, 
on an average, has been recovered from the 
allottees so far by way of rentj and what is the 
balance they have yet to pay? This delay in 
handing over the right of ownership is 
creating a lot of difficulties to the persons 
who have gone in for these flats. 

SHRI SIKANDAR BAKHT: Sir, the cost 
per unit has not been asked in the question.   I 
am. ... 

MR. CHAIRMAN: You can say the same 
thing. 

SHRI SIKANDAR BAKHT: I require 
notice for that. This does not arise out of the 
original question. 

SHRIMATI PRATIBHA SINGH: What is 
the life span of these colonies as assessed by 
the architects and engineers  concerned? 

SHRI SIKANDAR BAKHT: My answer 
is the same for this also. I require notice. 

Allotment of plots to persons     whose houses 
were demolished during      the emergency 

*610. SHRI    MAHENDRA       BAHA-
DUR SINGH: 

SHRIMATI   PRATIBHA 
SINGHf 

SHRIMATI      SUSHILASHAN-
KAR  ADIVAREKAR: 

SHRIMATI   SARASWATI 
PRADHAN: 

Will the Minister of WORKS AND 
HOUSING AND SUPPLY AND RE-
HABILITATION be pleased to refer to the 
reply to Starred Question 75 given in- the 
Rajya Sabha on the 16th November, 1977 and 
state: 

(a) what criterion has been fixed to select 
applications for allotment of plots measuring 
40/80 sq. yards      in 

development areas in Delhi from the persons 
whose houses were demolished during the 
Emergency; 

(b) whether there is any proposal under 
Government's consideration to give priority to 
those persons who have power of attorney, 
receipts for house-tax paid by them and other 
documentary proof to show that they actually 
owned houses in the colonies which came 
under demolition during Emergency; and 

(c) if so, what is the total number of such 
cases? 

 
JTHE MINISTER OF STATE IN THE 

MINISTRY OF WORKS AND' HOUSING 
AND SUPPLY AND REHABILITATION 
(SHRI RAM KIN-KAR): (a) The proposal for 
allotment of 40/80 sq. yd. plots has not yet 
been finalised and no criterion has yet been 
fixed. 

(b) No, Sir. 

(c) Does not arise.] 

 
i-The   question   was   actually   asked on the floor of the House by Shrimati Pratap Singh. 
t[    ] English translation. 
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SHRI SIKANDAR BAKHT: In July 1977 
DBA announced that they would give 
alternative plots of 40/80 square yards to those 
persons whose houses have been demolished 
and the area acquired during the demolition 
operations for the last two years. This has 
been done for the sake of giving certain 
facilities. Of course, there were certain 
formalities which ought to have been gone 
through before making this announcement but 
were not gone through. They are being gone 
through now. 

 

SHRI E. R. KRISHNAN: My persons have 
so far applied and how many of them have 
been promised by the Government? 

SHRI SIKANDAR BAKHT: Five 
thousand. 

SHRI C. R. KRISHNAN: My second 
question has not been answered. How many 
of them have been promised  by the 
Government? 

SHRI SIKANDAR BAKHT: This question 
is still under consideration of the 
Government, as to how these rehabilitation 
facilities have to be provided. Therefore, the 
question of assurance or promise does not 
arise. 

SHRI N. G. RANGA: The Government 
seems to be considering this question for 
many months, if not more than one year. 
These people are very small people and in 
view of that they can build only small huts in 
an area of 40/50 square yards. And it is for 
that reason that my honourable friend was 
talking about documents needed to establish 
ownership or the legitimacy of the claim to 
that particular plot, and so on. That is why 
part(b) of the question was put. And priority to 
these persons should have been given because 
the power of attorney has been established, 
receipts for house-tax paid also had been 
produced and other documentary proof also 
was being provided. Even in these cases, why 
is it that so much delay has taken place? And  
is it  that my hon.  friend is  not 
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able to come to grips with the administration 
in order to put a time limit? He says that there 
is no time limit at all.   I3 it fair? 

SHRI SIKANDAR BAKHT: The power of 
attorney is not treated as proof of ownership. 
Receipts of tax paid, etc., may be proof of 
possession of accommodation but not of 
ownership. Even' a tenant may be in pos-
session of a house-tax receipt Therefore, these 
things will have to be thrashed out before we 
come to some •conclusion. 

SHRI N. H. KUMBHARE: Sir, there are 
several hundred people who have approached 
the DDA for allotment of a piece of land and 
the fact remains that these people are without 
any shelter, without any house of their own. In 
view of the Government's policy that those 
who are shelterless will be provided with 
some shelter, could not they relax the 
condition— if the DDA is otherwise satisfied 
that here is a person who says that he had a 
dwelling of his own which was demolished 
and he does not have any proof— and let him 
be allotted a piece of land? Could they not 
relax the conditions by which these people 
also can be rehabilitated? 

SHRI SIKANDAR BAKHT: As far as that 
part is concerned, it is the duty of the 
Government to see that every individual, 
every citizen in the  country is provided with 
housing facility. This is a very general sort of 
thing and correct. I would tell you that the 
Government is seized of the problem and will 
try to do its best. 

 

 

SHRI YOGENDRA SHARMA: How 
many have been rehabilitated out of them?    
That is my question. 

 

SHRI R. NARASIMHA REDDY; Sir. 
according to the press reports 1,60,000 
dwellings have been demolished. Is this a 
correct figure? Secondly may I know from the 
hon. Minister whether it is not possible to 
accommodate at least some of them in the 
areas from which they were  driven   out? 

SHRI SIKANDAR BAKHT: I can only 
give figures as they are available in the 
records of different Departments. The figures 
which nave been placed before the Shah 
Commission do not appear to agree with the 
figures that I have in my Department. That is 
why a survey alone might help us. 

SHRI R. NARASIMHA REDDY: I would 
like to know your figure. 

SHRI SIKANDAR BAKHT: I do not have 
that figure just now. 


